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3. W© have heard the learned counsel for parties.

4. From the pleadings itself, it is clear that the

applicant was appointed as Beldar and thereafter he was

granted temporary status. It is not in dispute that

there are statutory Rules for the post of Sewerrnan. The

appiicafit iias nut been appointed as Sewerrnan in

accordance with the Recruitment Rules. The issue

liivolved herein is well settled that no person can be

appointed dehor's the Recruitment Rules. Even if the

appl icant iia® ueen ule^chai ging the duties Cif Sewerrnan in

Wtiiuh he has not been appointed he cannot claim as a

right that he has to be regularised in the post of

Sewerrnan ignoring the Recruitment Rules.

5. The contention of the learned counsel for the

applicant in that event is that applicant, should be paid

difference of arrears of salary for the job that he has

ueen disciiar ging by working as Sewerrnan. Our attention

has been drawn to certain letters on record which

indicate that work of Sewerrnan was being taken from the

applicant. There are several letters in this regard and

one such letter dated 23.9.97 reads as under:

With reference to the above letter, it is informed
that Sh. Vijay Kumar, Beldar (Hand Receipt) was
engaged on Aug. 1987 for cleaning of Sewer at
Kasturba Niketan, Lajpat Nagar who is performing the
duty oi regular Sewerrnan. Details of 'which was sent
to your oi i ice vide this office even No.368-Hindi

5.4.95 (copy ot 'which is enclosed and
self-explanatory). On checking of register w.e.f.
1993-a7 and It was Tound that Vijay Kumar, Beldar
Iicio g i veil Uij 1 j.* uf ie wor k oi Sewer~man.



J ♦.

Thifei ulsar ly shows that by virtue of this letter

app i ipanL' fiau oseo \a isv_jnai y iny tne QuL' jes of Sewerrnaria

Auni i tted 1 y, the post of Sewerman is carrying a higher

scale ot pay. However, the applicant has not turned up

early with this claim for years together. Most of the

claims are time barred even as per the conirnon law.

■  In the i acts of the present ease thus, we are

disposing of the present application with the following:

( i j n IS o 1 a j Fi! i ur f egulai i sat ion as Sewerman for the

1 easons given above is disrnissed;

(ii) The applicant has been discharging the duties of

Sewerrfian and therefore would be entitled to

ai f eais of diTTerence of pay between the post of

Sewerman and Beldar only for a peric>d of three
'  A

years before filing of the present aptpl ication j

and

(ill) Respondents shall verify and calculate the

periods for which applicant had discharged the

duties of Se'werman and P'ay him arrears

preferably within six rnonths from the date of

receipt of a copy ot this order.

(S. Kt Pfa 1 hotra) (V. S. Aggarwa 1)
Mem be r(A) chairma n

/gtv/


